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Criteria to .Enumente the persons Uttng 
below poverty line 

584. DR. KRUPASINDHU BHOI: 
SHRI SUDHIR GIRi: 

Will the Mini ter of PLANNING be 
pleased to state: 

(a) the new criteria adopted by the 
Planning Commi ion to enumerate tho 
persons living below poverty line; 

(b) the number of such persoQs ltvmg 
below poverty line during the last three 
years, year-wise; 

( c) the target fixed for reduction f n 
the number of people below poverty line 
during the Sixth Plan; aD<.f 

( d) the step Government are taking to 
remove regional differences in poverty 
and ba kwardne s and to raise the stan-
dard of living of the masses? 

THE MINISTER OF PLANNING 
(SHRI S. B. CHA VAN) : (a) The cri-
teria adopted by the Planning Commission 
are those ]aid down in the Sixth Ian. 
The e define the poor as those whoSe per 
capita con umption expenditure lies below 
the mid point of the monthly per capita 
e penditure corresponding to a per capita 
daily calorie intake of 2400 in rural areas 
and 2100 in urban areas. This per capita 
con umption expenditure is then taken as 
the poverty Jine. 

(b) The number of per ons below the 
poverty line in the year 1977-78, the latest 
year for which the information is available, 
is estimated at 251.66 mimon in rural 
area and 51.50 million urban areas. 

( c) The Sixth Five Year Plan attempts, 
through poverty atleviation and other alli-
ed programmes, to reduce the number of 
people below the poverty line to 216.16 
million. 

(d) An important objective of the 
Sixth Five Year Plan is to bring about 
progre sive reduction in regional inequali-
ties in the pace of development and in the 
diffusion of technological benefits. This 
is sought to be done in several ways of 
which the more important are: · 

(i) Backwardne has been recognbed 
a factor to be reckoned m resource 

tran fer . The IATP formula introduc-
ed in 1979 and the doubling of the eg-
ment or backward State in the Gadgil 
Formula for allocation of rental as i -
tance for State Plans illustrate the effort 
made in recent yea~ to modify the di -
tribution of resource in favour of th 
backward States. 

(ii) Special programmes for backward 
regions have been devised. Thu , 
mechanisms of area planning have 
been adopted to provide an integrated 
approach to the problems of regional 
inequalities and the sub-plan approach 
ha been promoted. The Special Tribal 
Component Plan, Hill Area Schemes 
and specific programmes handled by the 
North East Council have all been evolv-
ed from the e approaches. Greater 
emphasis is placed on all these in the 
Sixth Five Year Plan. 

(iii) Central policies have also been 
de igned to provide incentives to private 
entrepreneurs through schemes of con-
cessional finance, seed/margin money 
cheme, central investment subsidy 

schemes, tax relief , specific interest 
sub idies, etc. 

Checking of cri e against women 

586. DR. KRUPASINDHU BHOI: 
Win the Mini ter of HOME AFFAIRS 
be pleased to state: 

(a) the efforts made by Government so 
f to check the crime against women; 

(b) the impact of the advertisements, 
documentaries and discussions in the 
matter and how far these have helped in 
moulding the public opinion; and 

( c) the steps Government have taken 
or propOSe to take to make the laws more 
stringent and whether any comprehensive 
plan has been chalked out to put an end 
to the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR): (a) to (c). 
A statement is attached. · 

State~ent 

The Griminal Law (Amendment) Bill, 
which is presently under the consideration 
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-0f Joint Committee consisting of Members 
·from both the Houses of the Parliament 
contemplates measures which would pro-
vide deterrence against the commission of 
the crime of rape and protect the victims 
of it. 

2. C.omprehensl•e instructions have been 
issued on 13th August, 1982 to all Stat~s 
and Union Territories (except J ammu & 
Kashmir and Sikkim) that thorough invesi-
tigatian should be conducted in all cases 
·•f attempted suicide or deaths in suspicious 
circumstances of young married women 
during the first ten years of theii marriage 
·-Sinec the existing provision of the Dowry 
·P:rohibition Act hue not proved effective, 
amendments to the existing Dowry Prohi-
bition Act, are under consideration of a 
Joint Committee of Parliament. 

3. Allegations of involvement of Police 
in some of tho instances of atrocities 
against women hue also been made. 
Serious complaint8 · against police brought 
to the notice of Government are promptly 
looked into. As public order and police 
are the Constitutional responsibility of the 
'States, the State GoYernment have been 
advised that complaints of alleged atroci-
ties against women by police should be 
promptly looted into and enquiries comp-
leted and the culprits brought to book in 
the shortest possible time to create a 
·sense of confidence. 

4. The Central Government Conduct 
.R.ules have been amended to provided that 
no Government servant shall give or ta.le 
or abet the giving or taking of dowry or 
demand directly any such dowry. A .num-
ber of State GovefDJ11ents have also made 
similar amendments in the Conduct Rules 
relating to 'their State Governments Ser-
vants. 

5. Voluntary Organisations are being in-
·volved to play the important role in creat-
ing ocial consciousness' to make a dowry 
unacceptable. 

6. The State Government and Union 
Territories, the Central Social Welfare 
Board and the State Social Welfare Advi-
ory Boards have been requested to 1aunch1 

anti-dowry campaigns to bring about atti-
tudinal cnange in the public mind against 
thi evil. 

7. The Ministry of Information and 
Broadca ting ha been carrying me sa.ge 
against dowry arid su tained compaip. 
against it through AIR/T.V. Programme. 
The Directorate of Audio Visual Publicity 
is al o being involved in this effect. 

Production Capacity of_ Electronic units 

587. SHRI BHOGENDRA JHA: Will 
the PRIME MINI~TER be ploa ed t<J 
state: 

(a) the present annual achievable capa-
city of Public and Private Sector Electro-
nics units in the country and the extent 
to which it is being fully utili ed; 

(b) whether imports of televisions, 
radios and other things are being permit-
ted which can be produced internally, 
thereby our own unit being starved of 
order; and 

( c) if so, reasons therefor, details 
thereabout and implications thereof for 
our self-reliance in this re pect? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ELECfRONICS 
(SHRI M.S. SANJEEVI RAO) : (a) The 
electronics industry involves a. highly 
diverse range of products from system , te> 
equipment, to components and materials 
in functional terms and consumer, indus-
trial, communication computers in terms of 
end use. Moreov~r, equipment produc-
tion involves basically assembly, integra-
tion and testing with considerable labour 
input while component production involve• 
process operations on capital equipment 
with relatively less labour content. Ia 
addition, at the level of electronic sy tem 
there is an increasing content of system• 
engineering and software generation. For 
these various reasons, it i extremely diffi-
cu 1t to define 'production capacity' in 
the electronics industry. 

(b) No, Sir. There are no general 
provision for im.poq of items such as 
televisions, radios and other consumer 
electronic items. Some of these items can 
\however, be imported under the provision 
of baggage rules and import under the 
gift cheme. 

(c) Doe not ari e. 




